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1] 
0er datd 2.5.2002 

Heard the Advocate for the Applicant 

and Shri A.K.ose, Sr.Standiag Counsel for 

the Respondents and perused the records. 

In this4plicationthe Applicant has 
o. 	COY 	 4i 	&a4s tj 

prayed fer,appointment on cOmpassionate 

reunds 

The case of the Applicant is that he 

having represented to the Department seeking 

mpl.yment/assistanc. under Rehablitat isa 

Scheme/cempassionate app ointment, the Department 

asked the Applicant to furnish Mw d.ttils/ 

particulars and as it appears ,the applicant 

has furnished the details/particulars to 

the Department and the mattsr is under active 

coasid.ratioa of the Department. At this 

premature stage,the Applicant has rushed to 

the Tribunal in the present O.A. seeking 

direction to Respondents to app•int. him 

On cfflpassiolat. grounds. 

Having heard the learned counsels of 
Q'YQ 

b.th sidis, 	- the RSspa*dentsI give 

due consideration to the grievances of the 

Applicant (with regard to greatftV him 

.mp by meat •as ist eacs under R•kabi lit ation 

Assistance Schem./app.i*tmeat on compassionate 

qr.u*ds) witbi* a period of three months 

frern the date of receipt of copies .f this 

order and cemmunicate the d.cisioi taken 
tt. At 0 ) 

there.n within the same timeV 
I 
Ia." ek- I 

The O.A. is disposed •f,as absv., 

butAno order as to cOsts. 

Send copies of this order t. Respondents 
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at the e. St of the App ii ca*t • Shri Easu) 1'tit 

fer the Applica*t1uldertakas to file the 

required p.sta!eS by 7.5.2002. On fur*iehi* 

the psta!os, fr.e copies of the •rder be 

ivea to the learned cu,sels f Sr the 

p art isa. 
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